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- 	 ORDERS OF THE TRIBUNAL 

Mc' 	bcJZe2 2-3O3.1 

J'IciVr), 

t the instce of learned •.dd1 .5tandira Couej 
hj 	 and with the consent of 3bri .0 .Canu ngo, 

j&j: sad counsel for th0 cetjtjoner tb5 matLer is taken 
up far final disposal. 

In this application the applicant has ercyad. for 

a diract;jon for a declaratton that the order ol. sUgeO-

io dated 1.4.1994 vide Anriexure_4 has become 

irloaerati\je cad also for a direcbion to Res.2 to py 
all differential pay and CllOW(flCCS and increment 
ih other c0 nsecruentj1 benefjt 	from 16. 1904 

till the date of reinstatement, it is sub, Lli 
ttell by 

tha learn 	dd1.3Landinq Counsel that in order 

dated 1.1.1999 at nnexure2 the applicant ha ::lready 

h.n reinstated to service with immediate effect 
, 

uhseQuently after completion of inciujry in uhick the 

eplicant has been xonreted, the Jirector, Oenraj 
?Oultry Breedin9 Firm 	has issued order dated 
3.1.1999 copy of which has been flied treatjric the 
Deriod of suspension from 16 .4.1994 to 31.12.1999 
s duty. It has also been decided by -'the comeetent 
uhority to give all the consequential benefits to 
;be eplicant during the above period of suspension, 
. n view of t1_1j3 it is subilitted by the learned 
Jdl.tandjnp Counsel that the prayer made by the 
Laplicant in this J.A. has already been met by the 
eoartmental authorities and therefor a, the L.. has 
ecome infructuous. Learned counsel far the 
ub:njts tht the relief claimed by the applicant hss 
sen ordered to be given to him by the departmen 

thoritieg In view of the sub-nission,3 made by the 
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is disposed OJJ for haviri become inifructuous, but 

ihout any order as to Costs. 

hand over copies of the orders to lear ned 

counsel for both sides. 
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